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REPORT OF THE COMMITTEE OF PRIVILEGES

Introduction

I, The Chairman of the Privilege Committee having been authorized
by the Committee to submit the report on their behalf in the matter of late
submission of replies to questions listed in the House for Nov. 24, 2015

present the report to the Hon’ble Speaker, Delhi Vidhan Sabha.

The Committee wishes to place on record its appreciation of the
valuable assistance rendered by the officers and staff of the Assembly
Secretariat during its meetings as also in the preparation of the report.
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In the matter of late submission of replies to questions listed in the House for

Nov. 24, 2015

REPORT

On Nov. 24, 2015 as soon as the House started its sitting at 2 PM Honorable
Speaker expressed concern that most of the replies to the questions listed for the
day pertaining to the Minister of Social Welfare and Delhi Jal Board had not been
received. The House agreed to the Chair’s statement that the officers responsible
for the inordinate delay in supply of replies to the questions should be brought
before the House Committee and the matter was referred to the Committee on

Privileges.

Delhi Jal Board, Department of Tourism, Department of Social Welfare,
Department for SC/ST/OBC/Minorities and the Department of Women and child
Development were the defaulting Departments. The worst defaulters were Delhi
Jal Board and Department of Social Welfare, replies from whom were received as
late as 04:05 PM and 01:05 PM respectively on the day questions were supposed to
be replied in the House. The order issued from the Assembly Secretariat clearly
stipulates that replies must be received in the Question branch by 3 PM one day
before the questions are listed. The default by these two departments i.e. DJB and
Social Welfare was limited not only to the inordinate delay in submitting replies
but it involved a large number of questions also. Delhi Jal Board delayed replies of

seventeen questions whereas Social Welfare delayed nine replies. That is why the



Honorable Speaker named these two departments Viz. Delhi Jal Board and Social

Welfare in the House itself.

The Committee on Privileges took cognizance of the matter in its meeting held
on Feb. 05, 2016. The Committee took a serious view of this non-serious attitude
of the defaulting departments and directed that their heads be summoned before the
committee on 19/02/2016.

CEO Delhi Jal Board and Principal Secy. (Tourism) Sh. Keshav Chandra,
Principal Secy: for the Department of SC/ST/OBC/Minorities Sh. Narender
Kumar, Director of Women and Child Development Sh. Sanjay Saxena and
Director of Social Welfare Ms. Dilraj Kaur were present before the Committee.
One by one they all explained before the Committee the sequence of events leading
to delay in submitting replies to questions listed for that day. They also offered
their unconditional apology for the delay and assured the Committee that they
would ensure that such a thing never happened again. The Committee directed
them to furnish their written comments within 10 days in the matter and also fix

responsibility for this grave lapse.

The Committee in its meeting on 18/03/2016 considered the written
explanations furnished by different Heads of the Departments and sought
clarifications from them. Except CEO DJB who had, after an inquiry into the
matter, pinned blame on Member (Administration) for this lapse none of the HODs
had pointed out any single officer/official who alone could be held responsible for
this. Most of them had pointed out in their written submissions that late approval of

the Minister concerned led to such a situation.

After carefully considering the written submissions and oral deposition of

HODs the Privilege Committee is of the considered view that the explanations



furnished by HODs are devoid of substance and are therefore liable to be rejected.

The committee strongly feels that officers should have been more careful and

particular in this regard and hence more prompt in attending to legislative work

pertaining to their department. It also feels that acts of commission and omission

on the part of HODs do merit stern and deterrent punishment but keeping in view

their repeated offers of unconditioned apology and assurances not to repeat such

conduct the Committee recommends that the defaulting officers should be

pardoned with a warning not to allow repetition of any such lapse in future and the

matter may be allowed to rest.
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